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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH. KOLKATA

Interlocutory Application

IN

Original Application No. 100/2025

IN THE MATTER OF:

News Item

construction"

22.04.2025

road

dated

NEXT DATE OF HEARING:21.07.2025

l8(2) OF THE NATIONAL GREEN TRIBUNAL ACT.2OIO

MOST RESPECTFULLY SHOWETH:

1. The Applicant No.l is the Chairman of Youth Mission for

Clean Nver- Arunachal Pradesh (YMCR-AP) is a

registered non-profit organization actively involved in

forest conservation, water resource protection, and

advocating for the rights of local communities affected by

environmental degradation. The YMCR-AP is two-time

state awardee and one-time regional awardee for

outstanding works towards environmental conservation

titled "Villagers seek halt on illegal

appearing in The Arunachal Times
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and also known for removing 1.1 million wastes from the

various water bodies.

The Applicant No.ais the indigenous Community of

Ganga-Chimi Panchayat under Itanagar Capital (Rural)

working for environmental protection and sustainable

development inside the excluded village of Itanagar

Wildlife Sanctuary'.

Copy of NGO Registration Certificates and

Voter ldentity Card are Annexed herewith as

Annexuro.Al (Colly)

2. 'Ihc Applicants respectfully seek permission from the

Ilon'ble National Green Tribunal to assist in thesc instant

proceedings, drawing upon their longstanding commitment

to safeguarding the Itanagar Wildlife Sanctuary and

adjoining Drupang Reserve Forest within the Itanagar

Capital Region. They have actively raised concerns about

encroachments and persistent threats from land mafias and

institutions, which now endanger the very existence of

these protected areas unless immeiliate action is taken.

Wth firsthand knowledge of the environmental conditions

in the Ganga-Taipu and Ganga-Tago catchment areas, the

Applicants have thoroughly documented the detrimental

cffects of unauthorized development in the region and

advocate on behalf of local communities directly impacted

dv. Hase Nibo \ 1i\
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by illegal road construction and the resulting

environmental degradation.

3. The Applicant has documented that the illegal road

construction is occurring within the notified boundaries

of ltanagar Wildlife Sanctuary (Notification No.

FOR.2l5178 dated 2nd October 1978), constituting

egregious violations of:

l

Wildlife Protection Act, 1972 - unauthorized

destruction of protected flora and I'auna

Forest Conservation Act, 1980 - non-forest

activities without statutory clearance

Environment Protection Act, 1986

environmental degradation in eco-sensilive

zones.

Copy of notification and Map of ltanagar

Wildlife Sanctuary is annexed herewith as -

Annexure-A- 2

4. The Applicant has comprehensive evidence including

satellite image reveals blatant unauthorized road

construction within the protected bounds of the Itanagar

Wildlife Sanctuary, specifically near coordinates

27"06'30"N and 93o35'E, This activity violates the Forest

Conservation Act, 1980, and threatens critical habitat for

endangered species while degrading water sources.

Additionally, there has been the construction of fencing

and permanent structures aimed at unlawfully occupying

sanctuary land. No clearances from the appropriate

authority exist for such infrastructure, as confirmed by

.

//a
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RTI replies, making this a clear case of environmental law

infringement warranting urgent judicial intervention.

Copies of Photograph (1-4) showing

unauthorised roads is annexed herewith as

Annexure -A3

5. It is also pertinent to inform the Hon'ble Tribunal that the

Ganga Lake (Gyekar Sinyik), the only natural lake located

within the coordinates 27'04'45.N to 27"04'15"N and

93o33'45'E to 93'34'15"E in the Itanagar Wildlife

Sanctuary, is facing acute ecological damage due to

unauthorized earth cutting and rampant human interference.

These activities are accelerating sedimentation,

destabilizing the lake's ecosystem, and threatening native

biodiversity-violating the safeguards under the Wildl ife

Protection Act, 1972 and Van (Sanrakshan Evam

Samvardhan) Adhiniyam, 1980. Timely intervention is

essential to prevent irreversible degradation and ensure the

preservation ofthis unique natural heritage.

Copies of Photograph-S showing human

activities nearby lake is annexed herewith as

Annexure -A-4

6. That the applicants respectfully submit to the Hon'ble

National Green Tribunal that there is clear evidence of

earth cutting activities near the catchment areas of the

Mugli and Dohoso rivers, as shown in the attached

photograph. The image reveals not only the recent earth

removal, but also the resulting staining and turbidity of the

water-signs of increased siltation caused by soil being

washed into the river system. This change in colour and
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siltation level indicates significant disturbance to the

natural environment, potentially threatening water quality

and the ecological health of the affected areas.

7. That the unauthorized road construction activities have led

to severe ecological disruptions across multiple sensitive

zones. These violations specifically affect the Upper Hills

Area of Ganga-Chimi village by carrying out several

unauthorized activities apart from illegal roads

construction from Ganga to Taipu, Ganga to Tago, where

such encroachments directly undermine conservation

efforts. Critical wildlife habitats in the regions of Dema.

Budd-Putu, and Gema-Geka have also been compromised,

raising serious concems for endangered species and

ecosystem integrity. The Chu-Lepu Area-an essential

segment of the wildlife corridor network which is now at

risk of fragmentation due to inliastructure development.

Moreover, Tago, Yittom, Oley Putu, Yirk, and Mawo,

which serve as habitats for several endangered species,

face increasing threats to wildlife due to habitat

disturbance. Most critically, the catchment areas of the

Dohoso and Mugli Rivers, classified as Protected

Watershed Zones, are being affected by these unauthorized

The evidence presented underscores the urgent need for

intervention to safeguard these sensitive catchments from

further harm, and we trust the Tribunal will consider this

critical proof in support ofour application.

A copy ofthe photographs (G7) showing

muddy water is annexed herewith as

Annexure'A-5
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activities, potentially resulting in sedimentation, altered

water flow, and long-term damage to downstream water

availability.

8. That the Village Forest Committee of Chimi-Ganga

Panchayat holds legal standing as traditional forest

dwellers under the Forest fughts Act, 2006. The

Committee and the applicants have submitted multiple

formal complaints to the forest authorities regrading

violation inside the sanctuary in the months of April and

May of this year.

Complaint letters dated 7.04. 2025 l0 04.

2025 and 19 .05 2025, are annexed herewith

as Annexure-A-6

9. That it is important to mention to the Hon'ble NGT that

the Gram Sabha passed a resolution on 06.03.2021 to ban

human activities in the Upper Hill ridge areas.

Copies of Gram Sabha Resolution dated

6.03.2021 is annexed herewith as Annexure'

A-7

10. That RTI reply dated 05.05.2025, the Applicants have

established that no legally valid No Objection Certificate

was issued for road construction, funded under the Rural

Infrastnrcture Development Fund and executed by the

Public Works Department (PWD), Itanagar. Furthermore,

the RTI confirms that neither forest clearance under the

Forest Conservation Act, 1980 nor wildlife clearance under

the Wildlife Protection Act, 1972 has been obtained for

non-forestry activities or for work within the sanctuary

boundaries. Additionally, no permission exists under//
ll t

\ 
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or\
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Section 35(6) of the Wildlife Protection Act, 1972 for the

ongoing construction.

Copies of RTI reply vide

lrcW/17/2024/631 dated 5.05. 2025

enclosed herewith as Annexure -A-8

No.

IS

ll.Due to the construction of unauthoriz€d roads, organized

land mafias have cleared vast tracts of forest within the

sanctuary and erected signboards to assert illegal

possession. This land grabbing has drastically reduced the

sanctuary's viable area, indeed, this is the only remaining

patch left for sanctuary purposes, as the majoritv of the

land has already been encroached upon following the

establishment of Itanagar Capital City that to without

Cleamce. The unchecked expansion and settlement have

resulted in the near-total loss of protected habitat.

intensifring the urgent need fbr intervention to preserve

what little sanctuary land remains.

12.This application is being filed on an urgent basis as:

a. The last remaining functional wildlife habitation and

corridor within Itanagar Wildlife Sanctuary is under

immediate threat.

b. Monsoon season heightens risk of landslides and

flash floods in deforested areas.

c. The wildlife corridors are being systematically

destroyed.

d. The water supply for approximately 75,000

residents in the local community is at serious risk.
I V/.
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e. Contamination of Dohoso and Mugli Rivers forces

villagers to rely on unsafe water.

f. Health risks to local communities from

contaminated water sources

g. Destabilization of hill slopes exceeding 20" gradient

poses safety hazards

PRAYER

In light of the above submissions, the Applicant most

respectfully prays that this Hon'ble Tribunal may be

pleased to:

a. Allow the present Interlocutory Application and

grant permission to the Applicants to intervene in

Original Application No. 100/2025.

b. Permit the Applicants to participate in all future

hearings and present evidence and arguments.

c. Direct the Chief Secretary to constitute Special

Investigation Team for the purpose of examining as

to whether any other sanctuary land has been

possessed illegally by the individual or the entity.

d. Pass such other relief as this Hon'ble Tribunal may

deem fit and proper in the interest of justice and

protection of Itanagar Wild Sanctuary.

Ad-interim Praver

a. Direct the PCCF & HOFF and Principal

Secretary @F&CC), Govt of Arunachal Pradesh\t\
\=\]
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to halt any kinds of unauthorised activities in the

sanctuary jurisdiction.

b. Direct the PCCF & HOFF and Principal

Secretary (EF&CC), Gort of Arunachal Pradesh

to initiate departrnental proceeding under

relevant provisions against the forest official for

dereliction of duties if any.

VERIFICATION

I, Shri S. D Loda, the Applicant-in- person S/o Shri Koniyang

Loda, aged about ,10 years residents of E-sector, Itanagar, do

hereby veri$ that the contents of paragraphs I to 12 of this

application are true and correct to the best of my knowledge and

belief, and that nothing material has been concealed therefrom.

J,z
Applicant -in -Person No.l

I, Shri Techi Tat ofthe Applicant in person S/o Shri Techi Sotin

about 40 years, do hereby veri fy that the contents of

oNH ageAdv
rItaOtficeDC

2017023NcRegd
0I20I.0rypi

-(r,g

I to 12 ofthis application are tru€ and correct to the

I
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best of my knowledge and belief, and that nothing material has

been concealed therefiom.

Place: Itanagar

Date: tJ. 94.{Applicant-in Person No.L
2.A^ *^k

ry
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.,.
BEFORE THE HON'BLE NATIONALGREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA

INTERLOCUTORY APPLICATION

IN

Original Application NO.l00/2025

INTHE MATTEROF:
News ltem titled "Villagers seek halt on illegal road construction"
Published in The Arunachal Times. dated 22.04.2025

I, Shri S. D. Loda S/o Shri Koniyang Loda, aged about 40 years,

resident of E-Sector, ltanagar, do hereby solemnly affirm and declare

as under:

l. That I am the Applicant-in-Person No.l in the above-mentioned
Application and am fully conversant with the facts and

circumstances of the case and competent to swear to this
affidavit.

2. That I have read over the contents of the accompanying
application, and the same is true and correct.

VERIFICATION

[, the above-named deponent, do hereby verifo that the contents of this

allidavit are true and correct to the best of my knowledge and belief. No
part of it is false and nothing material has been concealed therefrom.

$ fc1
this ( / davVerified on of

1g J r 2025

2025 at ltanagx

b$
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AFFIDAVIT

DEPONENT

Applicant-in-Person No. I
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V

verified on this I ?6 day of

Rdrr* rl*.QP*n
stlenrerffi..
rl.nihtilfrH(

iisqllli

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL EASTERN

ZONAL BENCH. KOLKATA

INTERLOCUTORY APPLICATION

IN

Original Application No. 100/2025

IN THE MATTER OF:

News ltem titled "Villagers seek halt on illegal road construction"
Published in The Arunachal Times. dated 22.04.2025

AFFIDAVIT

l, Shri Techi Tat, S/o Shri Techi Sotin, aged about 40 years, resident of
Chimi Village, do hereby solemnly affirm and declare as under:

L That I am the Applicant-in-Person No..l in the above-mentioned

Application and am fully conversant with the facts and

circumstances ofthe case and competent to swear to this affidavit.
2. That I have read over the contents ofthe accompanying application.

and the same is true and correct.

vERIFICATION

I, the above-named deponent, do hereby verily that the contents of this

aflidavit are true and correct to the b€st of my knowledge and belief. No

part of it is false and nothing material has been concealed therefrom.

2025 at ltanagar.

DEPONENT

Applicant-in-Person No.3

1 I JUI t0il.i JUr. tu?i

SGriC !lotr A,l

\
bo

. No.201202i
v.01108/202{

I

1+ tJ^LAa-d^)

A'N
Advocate & Nol
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NNCX UP E -Ar
No.DA-400 I 2 t 2 t 4/2o24'5R- DA(E-2 1521 5)

Form No. SR-24

TIIE SOCIE,'I'IES REGISTRATTON ACT' 1860

lAs MoDII-'lEn BY TtlE SOCIETIES REGISTRATION
duxrrustox ro ARUNACIIAL PRADESH) Acr,l978l

(See section 3)

No. SR/[TA/7061

I This is to c€rtify that "YOUTH MISSTON FOR E

I under
under

I

-

The Society has been established for promotion of various

charitable prog,ramme and activities.

This certificate is valid from 160 Novembcr' 2020 and is

renewed uo to lSt December' 2O27 only subjea to subsequent renewal.

Date of Record : l9ll72024
\

7-

Dhihlly ggned by

Tom Ralen

W.m-12-2024 08:28:35

(Tom Raran) APCS
Regisrar of Societies

Govt of Arunachal Pradesh
Itanagar

\

,

\
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Male
: 15/09/1987

HNo.E-1 . VILL-CHIMl

VII.LAGE.

DIST'-PAPL'M PARE-791 1 1 3

, :_\,. \t.

a

Notarv
DC Officir

Pu c
Itan ar

Date:8-9-2017

Assemhly Constituency No & Name :

TTANAGAR(ST)
13-

*alNote: i

l.{fi 6rS * eRUr q<i qrr t .re d{.rt#Tfr t f+ qrq rdq,a
ffi{c,qrqmff t ft+{s t I gvqr qFr;rT nq r+6 3rn t rct
T&ilqilflqEftdsiqtr
Y"* possessbn of thii card is no gua'ntee that you are
elector in the current electorat roil. pleaqg check your

, narne in the'current electoral roll before *b".v election.
2.E( q,r{ t lrRftrd vqftft d ft{trc Trrrm* d rtffqrur ;i .

rrtlttn sqftfi *Rfd d rrgtrrnq*wf 'rfrqmrqrt-rn.
Date of Birth mentioned in this card shall not be treated as
a proof of age / D.O.B. for any purpose. other than
regishation ln electoral roll. ,

I

Adv. Hage
Ollics, ltanagar

Regd. No'
ExpitY'01

2012023
,08,2028

Nibo
*
ar,

RY p

gfA

J

d

Electoral Registration Officer

l

Part No and Name .33 - GANGA -VILLAC!'
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The Arunachal Pradesh Gazette Part IU, lTth April 1978

20th February 1978

NO FOR. I l8/68 - ln exercise of the power conferred by Section 17 of the Assam Forest Regulation.

l89l (Vll of l89l), read with Section 3 of the NEF Agency (Construction of Ref€rence to Stale

Covemment) Regulation, 1965 (No.4 of 1965), as adapted and modified by the North Eastem Areas
(Reorganization) (Arunachal Pradesh) Adoption of Laws Ordeq 1972, the Ll. Govemor ofArunachal
Pradesh is hereby pleased to declare Orat the land prescribed in the schedule annexed shall be a reserved

forest from the date ofpublication of this notification.

SCHEDULf,

District: Subansiri District, Arunachal Pradesh

Neme of forcst: Itanagar Reserve Forcst

Area:140.3 sq km (approximately)

Boundsry of ltenager Res€rve For€st

North & Eest: From a point (GR 90054195), which is the confluence ofthe unnamed tributary of Parn

N and about 2 km west ofTakarnam village, along the right bank ofthis tributary up to its source (CR

934434), which is about 1.5 km northeast ofTakamam village. Then, an artificial straight line ofabout
250m length runs across the footpath until it meets the source of an unnamed tributary of Chingke N
(GR 936434). Thence, across the left bank ofthis unnamed tributary up to its confluence with Chingke

N, then along the lefi bank ofChingke N downstream up to its confluence with Senkhi N. Following

this, along the righl bank of Senkhi N upstrcarn to its source till it meets the Rei Riah foolpalh. Then

along the footpath till it crosses Nioroch N, following along the left bank ofNioroch N downstream till
it meets the Pachin river-

South: Thence along the lefi bank of Pachin river up to the confluence of Senkhi N with Chimpu N.

Then upstream along Chimpu N's left bank up to its source (GR 959362). Thence along an artificial
straight line about 250m long up to the source of the triburary of Pam River (GR 956362). Then

tbllowing this tributaq/ downstr€am to its confluence with Pam N, which is also height point 245.

West: Thence along the right bank of Pam Riyer upstrcam up to the starting point.

Ref:- SurYey Sheet No.: E3 l2lE

N.B.- The following areas are excluded from the Reserve Forest

A. Village Areas (Total: l7.92sq-km.)

*
<1,

teo

)

P c
gar

I Taraiuli Village
II Boram Village

Shod VillageIII
tlv Kangka Village

Bat Village
Puma Mllage'vl

f vtl Jolang Village

Each village area measures 1.6 km '1.6 
:

km 2.56 sq. km, with the village at the

c€nter, kept out ofthe reserved fbrest.

f:fA

Dclv8Hce, lta

+u-d

Nlbo
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B. ltanagar Capital Arca ( as described below):-

Area Description of Boundary Description:

Rights:

(i) Right ofway to and from the village

(ii) Right ofpastur€

(iii) Right to collect minor forest produce for personal consumption only

E. S. Thangam,

Secrelary (Forests),

Govt. of Arunachal Pradesh, Itanagar.

Notarv
DC Offici

d

u c
, ltan I

I l.25sq.
km.)

North: Starting from a point on Doria-ltafort Footpath at grid rcference No. 2 | 428,
thence an artificial straight line of about 7.5 km running eastward until it
meets the point at grid reference No. 6042E.

East: Thence running straight southward for about 6-0 km until it meets a poinl at
grid reference No. 62399.

South: Thence running st aight westward until it meets a point at grid reference No
25398 on the footpath running to Doria.

West: Thence running straight northward by an artificial line until it meets the
starting point

*
q

Y

o

*

of

,t,
(

k
E
\

,-\A2 Colly 1932
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H. nre.6e 41onti Llrc ri-5lrt banl( .rf Senkhl I. upstreao
upto ibs source tjll it Ecets the Rel RIah footpath.
Tirenc'e along the footpnLlr biLl ii crosses ltloroch ll|'

- Thence along thc ]eft banli of l{lroch }1. dovDstleanr
tiIL it neets the PaclriD rlver.'
Ihence aLon3 tlte ].eft lrank of Fachin :'iver uDto tlre
conflucnce of Sen)drl }| rrlth Ctrfu), !r. Thonce upitrcanr
Clrnnpu 19. alonE its lcfb bar& urbo ibs source (cn 9r9.
362i, thcncc along an ar-tiflclal sbralght 1i.ne about
250 (Dl) Io{l:l ttto lrlre sour.ce of tlle tributory (,f PaD
rive!' (0R ,56.36?). Thenca a]o fl the rlght bin!( of
thi:j lribuLar/ (tovtLstt.eam ut)Lo ibs confluence vlth parl
!,, r,lrich Is tl$o hcl8h: poiitt 2+5.

Thance alolg tlte riJ,hl, bauli of Pan rivcr upstreaH upto
lrho s lrj^alglib ircllrt.
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Nota P lic
DC Office,

GOVERNMf,NT OF ARUNACHAL PRADESH

OFFICE OF THE SECRETARY (FORESTS),

ITANAGAR

N(). FOR. lrE/6E Dated ltanagar l,lth June 1978

ln exercise of powers conferred by Scction 18 ofthe Wildlife (Protectioo) Act, 1972, the Lieutenant
Govemor ofArunachal Pradesh is pleased to declare the ltenagar Reserve Forest as described below
and notified vide No. FOR. l18/68 dated Znd February 1978, as a Sencturry, in which shooting,
hunting, and trapping ofany wild animal shall not be permitted except under and in accordance with a
license issued by the Chief Wildlife Warden orthe authorized officer.

SCII ET)ULE

. Name of District: Subansiri District. Arunachal Pradesh

. Name of Forese Itanagar Sanctuary

. Arer: 140.8 sq. km (Approximately)

BoT]NDARY OF ITANACAR RESERVE FOREST

rth & East: From a point (CR 9005.4.195), which is the confluence of an unnamed
tributary of the Pam N, approximately 2 km west of Takamam village.
following the right bank ofthis aibutary upstream to its source (GR 9348434)-
about 1.5 km northeast ofTakarnam village. Then, an artificial straight line of
approximately 250 meters runs across the footpath until it meels the source of
an unnamed tributary of Chingke N (GR 936434). Following along the lefl
bank of this unnamed tributary until its confluence with Chingke N, then
continuing along the left bank ofChingke N downstream to its confluence with
Senkhi N. From there, following the right bank of Senkhi N upstream to its
source until it meets the Rei Riah footpalh, then following the footpath until it
crosses Nioroch N, then continuing along the left bank of Nioroch N
downstream until it meets the Pachin River.

S(ruth:

West:

ed
Sd:

E. S. Thangam,
Sccretrry (Forests),

Government of Arunachal Pradesh:
Itanagar

Ita at

Mcmo No. FOR. I lE/68/8302-JJ0 Dated: ltanagar, l4th June l97E

Copy to:

I . Director of Information & Public Relarions, Arunachal Pradesh, Shillong for publication in the
next issue ofthe Gazette.

2. Conservator of Forcsts, Westen/Eastem Circle. for information.

Adv. Hage Nibo
Iaanat sec0cU

J20220N 0deR s
8?201 800Ex ryp

o
?
* *

st

Y

a
I A

Thence along the left bank ofPachin Riv€r to its confluence with Senk-hi N and
Chimpu N, then moving upstr€am along Chimpu N's left bank to its source
(GR 959362). From there, following an artificial straight line approximately
250 meters long to the source of a tributary of Pam River (GR 956362), then
following this tributary downstrgam to its confluence with Pam N, which is

also height point 245.

Thence along the right bank of Pam River upstream back to the starting
point.

A2 Colly 2134



A"WW
3. All Divisional Forest Officers. Arunachal Pradesh, for information.
4. Deputy Commissioner, Subansiri District, for information.
5. Extra Assistant Commissioner, Itanagar, for information.

FOR SECRETARY (FOREST)
GOVT.OF ARUNACHAL

PRADf,SH
ITANAGAR.T9I I I I

A

Notarv
DC Offict, ltana

Adv. Hage Nibo
0C Off ice, ltanagar
Regd. No. 20/2023
Ex piry.0lr06/2028

N Y

t,
**
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Itanagar, Itanagar Capital Cornplex, 79ll-l-3,
Arunachal Pradesh, India

Latitude
27.LL24L2"
Local 1237:1O PM
GMT O7:L7:1O AM
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Longitude
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Altitude A52.3 rneters
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IF--. Notarv
DC.Offle'e ,lttnagar.

Nex -A o
Putr

o
*-

+
6)o
(oThe

'ffi8**Granee
Itanagar

sub:u,sent" j1;"[i1'l?l*1ffi ,?S:""fi Slit:3*:11?i?,fr",ff'and

Restrcted Sir,

I am wlitlng to brlng to your urgent attenu}ll serlot's consenauon lsgJes

affecdng lbnagar WrOrrfe Lncuary that regulte lmtnedlate lnt€rv€nUon at the

hlghEt l€lrel. Thls appeal rs Uaseo on compreh€nslve documentauon obtahed

uilough Rlght to Informauon (f,rD dlsclosures ftom the off,e of tlle Deputy Chlef

Wlldlife Warden, Naharlagun'

The RTI docr,t'rEns (Referenc€ 1'lo' DCW17/202414@ datd 2025) rer:l

alarmtng gatterns of encroachmenL hablEt degndation' and adrninlstrauve

inegularttles that threaten the tong-term vhUllty of thls clitlcal proteded area3

L Systematlc Encroachments: Mrrttide Wildlife Offence Reports (WLORS

numberert Lwf,yo5/2023, LWR/022023' LwR/08/2023', UWR/09/2023', and

11,yp110/2023) documert unauthortsed corstructhns wlthln sanctuaty bundarl€s'

*o. ,"** inc[ide prectse GPS coordinates of violaUons and ldenUfy speclfic

encroacheE. D€s9lte docummtathn' e"frecttw action remallrs pendtng'

_,&J

ach

Wildffe Offence Report LWR/05/2023 (bcumentrng

encroadlment bY privaE lndivtdr'ral wlth GPS cootdlnates

(27o06'36.4'N, 93o29'51'2"E), noung construcdon of

unauthorlzed sttuctures wlthln the sancuary' Annaxure A:

rpases,s3",**d)t*! a
-^-.Y,LagD) ' Ird..o* I

,: ?(atlosh 
0"gr' S....).! l(f 

er
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PrBr lZ

Wildlife Offence Report LWRy08/2023 (hcurnentlng

ericroachflEnt by sonre private indivdual wttt GPS coordir€tes

(27"6'38.2"N, 93036'40.0"E), nohng illegal construct on of

kitchen structure wthin the sanctuary. AnaExu,t B [Pagc 59-

60of RTI rceporrel

2. ldmlnlrtrdnc InfrarEucture l/lolationr: The RTI r6pons€ exphcitly

acknowledgEs that civil secretallal and state assembly hritsings have been

constructed wrthin sarrctuary boundones "withoul dear3ncej The establishm€nt

of ttanagEr Municlpal Corpootbn and the l3th ST assernbly constltuency within

tlE sarEuary is officiitlh mted as "Not legal," These in$ihJbonal eruoachnents

set a trouuing precedent.

RTt resgonse Etble (ltern 3C) stattrE "Yes, cleararKe rlot glven"

regarding legol status of civll secretariat ard state ass€.nbly

bufding and "Xot Lgd' for @mments about the esEblishment

of ltanagor Municipal Corporation and l3th ST assembly

constituency within the sanchrary. lt tcrult C [Pagc Z of

RTI rcrponrcl

3. Dcdlnlog Wlldlltt Htbltrk The documents confirm 'reduction rn effective

hahtil area due to human activities' and td€nufy fqrt contaminated wlldhfe

ttateriE holes. The elephant census data ftom 7017,7022, and 2023 shows

minrrnal elephant sightings. hrghlighurg the habtat degradaton's irnpact on

yrl16life.

o
Y

RTI response sectlon on ErMronrEntal Inpact Data stating

"Due to Human activitEs" rqording reductiotr rn eff€tt^/e

hablbt area and '4 Nos." of studies on contamrnated wildlife

watering hdes. Anncrurt D iPago 2 of RrI rctpqllal

Elephant census dab frorn 2022-23 showing "No sighting" rn

multrple block ccunt data sheets. Anncrurc E: [Pagn 32 ol

RrI responsel

Notary tc

*
a

*

ciA

' Adv. Haqe Nib-:
DC Office, lta naoa
Regd. No. 20/20-23
Expi,y.0ltOglZO2B

I
6,
oa

.tAru 'a

Dc office, lta ger
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a. lncornplcE Contcwltton Pttnnang: Crttical consewatlon rneasures refiain

unlmplem€nted. The RTt respo.rs€ hdlcrtes: -No" docurnentatron exrsts for

wildlife corrdors mentiorEd an th€ ori}nal notfkatpn, "f{ot done' for survey

reports d rnai)r water sowces, and 'NA' fior records of crit'tcal beeding grouncb.

RTI response secton on wddlife Docurnentatlon showrng " 4"

for docurnentatron of earmar*ed wildlife corri(h6 menboned ln

orlgrnal noollcaton, "ilot dona" fs suney report of maror

water sources, and 'tl^' for record of crltlcal bree<llng grounds

for endarEered speciLt. Artncrurc F: [Pa0p I of RTI

rccpoort

5. PlotGctcd SFdG. Undcr Thrcrt: The exhaustwe species inventory

(Annexure.l) docurnenls 58 species inclu<ling ehphants, tigers, leopards, and

various primates - all clasgfied as ''fhr€atened" due to antiropogenic pressures.

Frrst page of Annexure-l from RTI resgonse stdtrng, "The

Ibnagar Wildlife Sa.6,uary was very ridt in Wldlife both rn

vanety and number wtricrl has unbrtunately durindled in the

recent past..." and showing multlple species listed as

"Threatened.' Anncrur.6: [Page 8 of RTI rcrpoorct

Violationl bv Government Aoencies and Private IndiYiduals:

I wsh to speclftcally hlgh[ght the alarming dual pattern of vk atior$ occurrrng wfirrin

the sanctuary borndaries. crorerntnent agetrks harc erBaged rn substantial

con:itruction acbvities wthout obtirining reqrlred wildhfe clearances, as evdenced by

the civil secretartat, state assembly hrlldlrB. and municjpal @rporation

establi$ments rnettdoned in tlp RTI response. SlmuRarpously, prlvate lrdlviduals

have been sy*emaocally ericroadling upon satrhrary land, constructing

unauthorized structu.es, and in sorne cases, erEagrng tn the rlEgal selllng and

h,Urng of protecte<! sanctuirry hnd. These transactbns have no leg6l valdlty under

th€ Wildllfe Protection Ad l€t continue unabated. Of pa

ted
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PaB" la

dEtrrrtion of natural water bodi€E that sewe as crltrcal wlldllE habttats. furt'her

exaoerbatrE the sanciJany's degradation.

l-anl Prrodcntr end Suor:mc Court Ylorr:

The Sugreme Court of lndia has consistenw upheld the sanctlty of protected areas

through nurnerous landmark rr.qrnenB, ln l,fl, @davarrrrn Thirunwlpd v,

Unb, d ,rdb (flr* ffin 2O2 d ,99!r), w Court estaUi$ed that

conservation of forests and w dtfe must utke precedence over oot€ deveklpfiEFrtat

acti\r'itt6 within protected areas. Similarly, ln Centre for Envirmmental Law, lUllF'

Indb u lroion d hrdb (20t3l ttE Court emphastz€d that wilrlife corrdors are

integral to coflservation and must be preseruecl at all costs. The Court has also ruled

in Ttn n mrrrt $ngh u Urtu of ,Nl, (1993) tfiat any non-forest activlty

wrthrn protecH areas tequires prlo. apprwal from the Natiooal Board for Wildlife,

and unauthorized constructbns must be nemo\Ed, Re$tding endar€ercd sp€des, rn

An$tuil ladhru M d r,ni, v' l Wnnfi (201') th€ court recognized

tl€t all speoes hat,t an inherent aght to tl\re ln tllelr natural habitats without hurnan

lnterference. Ttr€se JrJdgtnenE estauish trlat the encroadrm€nts and violatiom

documented io ltanagar Wildlfe Sanctuary contraverie established legal grinoples,

arf tmrnediate remediat 6stion i5 not ,ust a{,visable b(Jt legally mandatory under the

Wildfie Protectixl AcL, 1972 and anv other iorcst law, arld the consututional

rnandate under Article 48A.

Critical Threat to Water Resources:

Ttp expansion of setthrnefits tosrards Oharla hill represents an rmmedrate tireat

regulrlng urgEnt inten€rtron. Thrs area functions as the catchment for various

nat rral water bodies that are vrtal both for wildltfe a
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PaEc l5

@mml,nili€s, The RTI response already (hqrfilenB aonEtflnated wldlffe watenrE

ho€s, and turther encrarchment irto this watershecl wlll itrorersibly darrEge

r€malning water resource5. Thrs expansbn mr.ct be hahed immedotelY to pre5eNe

the ecdogical integrlty of fie sanctuarry and saEguard crltkal water souces fior both

wrldlife and human popuhtons.

Given these docurnented violations and the sarv:tuarys (ktenorabng cortritron, I

respectfully request llle folloMrg urgent intervtYttbos:

l. Fofilauon of a hgh-levd committee to address lrovemment lnfGstructure

within sanctuary b6un<brEs and deebp legallY corndiant solutions.

2. lrnmedrate actlon agEinst all docutr€oted encroachrrEnts, b€ginning wlth

thos€ detailed rn the Wildlife Ofience Reports.

3. Dselopment of a co,npreh€nsn're rehab0itation plan lor degraded habltat

arcos, particdarly focljslng ot| water sol.rces and wildtfe corridors

4. Ioplementation of a boundary d€tnarEation exercise with permanent mafiers

to pfe\rent fufiher encroachment.

5, Albcatbn of speoal funding for sanctuary manaqetnsnt, mdudftg enhanced

$amng and fllodem rnonltoring tools and for compretrnsh/e stutty on

Itanagnr Wiklife Sanctuary.

6. Imrnedate moratorlum on any further derclopFEnt or s€ttlement expansion

in ttre Dharia hill to Chimpu Ridge tou.'arrb Nvorch area b protect water

catchment

7. tnves0gauon into illegat land trdnsactions wi$in sanctuary boundaries with

5pprppriate tegal actlon and initiate approriate action and pane'ls€ agEinst

the public authoritiE br deliberate viol*ion of sUrtutory law.

8. Ratonallsatisl of boundary to p@ted tfie remaining porthn 0f ltarEgar

Wldltfe Sanctrary Speclally Dharla Ridge.

The ltanagar Wildlifre SarKtuary represents a crrucal b€diversity hotspot, provding

lrabitat for nurnerous threatene(t specaes and ecoloqical services to the capital region.

The documented vblations, lf left unad<lress€d, tireaten not only the

ecologcal lntegrity but also tlp rule of law regnrdirE protecled or
4 4
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Page l6

I reguest tour imnreclate attenton tg this rnaner and would be grateful for an

opportumty to dtscuss these isst Es further. I cin be readred at [contact detaitsl br
any darifution.

/')^F.
S. D Ld.,
Adcetc

C -Scctor, Itanagnr

sdlcnda@gmail.corn

S. D l-od.,

Advocetc

E -ScOr, ltenagor
sdlorl(la@gmarl.com

,//d
9r/'^

f,cbrm Slnpn,

wlldlllb ContawrtlionEt

C- sector, Itanagar

Mob.9436060009

Iltbem Slmon,

Wlldlf! @rucrvdonlrrt
C- s€ctor, ltanagar

Mob-9360@009

A
e,

---J

Encl03urei:

1. Copy ol RrI respons€ (P-l-62) (Ref. DCIry/17/2024/{09)

2. Antnrurrc A-G as referenced rn the letter

Copy to:

1. The Secretary. Ministry of Envronment, Forest and Clirnate Ctunge,

Govemment of Indh Prade$ fpr infornauon anc, necEsEary action.

2, The Pl€mber S€cretary, ttatimal Board for WUlift prad€sh b rnformation

and necessary action,

3. The Oilef Seoetary, Goremment d Arunadral Pradesh for inbrmaUon and

rEcessary action.

4. The rcCF, Departmeril of Environment Forest & Oirnate Olange Govemnrent

0f Arunachal Pradestr for inhnnatbn and necessary action,
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Rcf. No:VFC/lTA-2025

To,
Thc Principrl Chief CoDrcrvator of Forcst,
Fortrl & Envimnmcnt, Cllmrtc Ch.nge
Govcioolrrt of ArurrcLl Prrd6h
Itrmg.r- 79lllt
Datcd: 09th April 2@5

Sub: Rcqu6l for iJsurace of prucription ordcr

Sir.

Thc undersigned are the bonafide inhabirants of Ganga-Chimi village, ltanagar,
Arunachal Pradesh, rcspc-ctfully submining this rcprcsentation bcforr your
esteemed oflice for kind intervenlion and neccssaty action,

lt is a matter of grave concem for all envimnmentally conscious citizens that
illegal activities by certain vested interesls are causing larye-scale destrucrion
ofour rich flora and huna especially acrcss the uppcr hill ridges ofour village.

Heavy construclion machinery and tools arc being used to constnrct roads.
causing scvere damage to our age-old, pristine hills, ridges, water bodies.
streams, gorges, communily forcss, aquatic and non-aquatic habita6,
catchment areas, and animal corridors.

Wc would also Iike lo state that the residents of Ganga{himi village are rightful
APST mernbers and are entitled to provisions under the Foresl Rights Acl,
2006-spccifically, Thc Schedulcd Tribes ond Other Traditional Forcst
Dwcllers (Rccognition ofForcst Rights) Act, 2006.

We humbly reques your ollice to issue thc neccssary proscription order to pul
a hold on lhe rampsnt destruction of flora and fauna in the foothill regions oI
our customary boundary. This is not to restrict all development bul to ensurc
that only minimal and sustainable work is carricd out. without cousing large-
scale environmcntal {amage.
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Wc slso rcilcratc lhat our Gram Sabha has ulrc'ady pusscd a rcsolution in 2006

banning humun aclivitics in thc Uppcr l{ill ridge, porticularly in thc lbllorving
arcis:

L)pper liills Arca of Ganga-Chimi villagc:
Dcma- Budd-Puto. Gcma-Geka
Chu-Lepu Arca
1'ogo, Yittom. Olcy Pulu, Yi* & Mawo Arca
Calchment arces of Dohoso Rivcr und Mugli Rivcr

balance and uphold thc rights ol- i nous forcst drvcllcrs.

A.A- Fl,.,E tGt'
o1l2f

r: ,txrLas&!2

tGh 3d.-Ir.

r.: lULllaL.'

Acrldr qtrkirr

r:Earora
AaaL Acoo.r chalrt-t

fr fnOtarjrg

! . Vsdeputy Commissioner, ltanagar Capitat R€ion(lcR)for kind
\Anlormation.

o

Villagc Forcst Committecc-c*cTffiv,
iidnrdsesegf,.-

Iechr lavisos Fq€d cornftr0:e
Secrctarygffi 6aE8 Pandt5fft
Vil lagc Forcsr Commirtec
Ganga-Chimi Panchayat

Copy to:

J , The Deputy Chief Conservator Witdlil€ Sanctuary' llanagar for kind
intormalion
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Additionally, thc ncrvly construclcd road connc.cting Tago and Taipu should be

dismantled to prcvcnt further lbrcst d!'struction.
The land grabbers and mafias involved in cncroaching uJrcn and dcstroying
community forcst lands must bc bookcd undcr thc rclcvant provisions of thc
Foresl Conscrvation Act. l9t0-

We trust that your good oflicc will takc urgcnt aclion to prcserve the ecological

ItanaE a t
20t2023

AdV. Nibo
DC

No.Regd.

1Expiry.0 t08t2028
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TO,

Th€ rcCF & HoFF,

Department of Environment, Forest and Climate Chang€,

Ciovernment of Arunachal Pradesh,

Ibnagar - 791111

Sub: UR.GEilT STATUTORY IiITERVEIIOil REQUIRED: Egregious Molations of

Wildlife Protection AcL 1972 and Forest Conservation Act, 1980 thro4h Unauthorized

Construction Actiuties within the Noufied Boundaries of ltanagar Wildlife Sanctuary

Ref: haias bnmaniations drdt@ ,gil 2OZS to your 9d ffie, 27r
April 2025 bnd 7t, ifay 2OZi b AE DeWty Chief Wildtife Warden,

llaharhgun

Respected sir,

We, the Mllage Forest Crmmitee of Chimi€anga pandtayat, hereby submit this
statutory representation regarding persistent illegal acttviths causing insyersibh
ecobgical danEge to protected forest areas falling rvithin the notified boundaries of
Itanagar witdtife sarrhnry (Notification No. FClR.2l5l78 dated 2nd october 1978).

I. FACTUAL IIIATRIX AI{D cl,RnEilT woI.ATIolIs

unauthorized entities are perpetratir€ exEn$ve desfuuction of protected flora
and Fauna across the follorrring ecologically sensitive zones falling within the
sancfuary boundaries:

a. UWHitbAra of @nga4himi vilt4c
b. Dena, Bu&-hrtu, Ga na_G*a rqions
c Chu-Lqu Aru +
d. Tagq Yiltom, Oley httu, nr* & Mawo.
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cha\
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llanagar
Papum Pare

(AP} e. @tdrmcnt aaers of DorKEo Rlver and tlttgli River (Prote-td
WaE shd Zonc un&r W&ands (Conervafion and

t arageflrqrt) Ru16, 2O,7),

2. Non-Forcst Activiti6 Without Stafutorv Clearance in Vrolabon of Sectaon 2 of

Forest Crnsewation Act. 1980: HeaW machinerv includino JCBS. excavators.

and eartlmovers have been deoloved for non-fiorestrv DurDoges without

mandatorv trior approvdl from the Central Govemanent. specificallv for:

r. Construction of unauthorized rnobrabb ioads spanning

approxirnately 14.5 km

b. Excavaton ard earth-cutting activities afuting approximately

hectarg of pristine forest land.

c. Di\rersbn of forest land withor.rt ffiutory Stage-I ard Stagre-.tl

charances

d. Destruction of natural topography.

3. Environrnental Deoradatbn CsltravEnino the Environmental protection AEt.

1986:

a. These unlarvfi.rl activities have caused severe edogical damage

irrcluding:

b. DesEuction of primary old{rowth forest with tree canogy density of
mo(o.

c. DisruEion of Oass A and Oass B wildlife conidoa.
d. Fragmentauon of criucal hatitats of Scheduh I and Sctredule II

species under Wildlife protection Act, 1972

q Impainnent of water catcfiment areas crassified as Eco-sensitive

Zme under Envirmmert (protection) Act, 1996

f. Destabirization of hifl sropes exceedirq 2oo gradient, categorized as
unsuitabre for construction under Nationar Buirding code guiderin-
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a. The ridge and surrounding areas coflstitute the last remaining

functional wildlife conidor within tfie Itanagar Wildlife Sanctuary,

serving as the only viable haUtat for displaced wildlife fiom other

chgraded sanctuary areas.

b. This corridor represeflts a 'Gitical Wildlife Habitat' as defined under

Section 2(b) d SE Forest Rights Act, 2m6, being "an area of

National Parks and Sanctuaries where it has been specificalty and

dearty established, case by crse, ofl the basis of scientific and

objectve criteria, that sucfr areas are required to be kept as inviolate

for the purpos€s of wildlife conservation".

c. Destruction of this corridor would constihjte an ineversiHe loss to

the genetic viability of numerous endangered species that have

already been displaced ftom other parts d the sanchrary.

(AP)

5. Leqal Stafus VerifiGtion thmuoh Documentarv Evidenc€:

Thro.gh Rn apdications filed under Section 6 of Right to Informauofl Act,

2005, we ha\€ obtained officiat confirmation vide letrer No. DOtt lt7lZOZ4l63L
dated 5$ May 2025 issued by the Deputy Chief Wldtife Warden that:

> No legally valid No Objection Certificate has been issued for road

corEfuirction activities

> No forest cJearance under rcA, 19BO has been obbined for non-

foresw activities

> No wildlife clearance under WpA, 1972 hBs been granbd br work
wiHtin sanctuary boundaries

, No permission under Section 35(6) of Wildlife protection F(J.., ,972
exists for any consfuction activity.

6. Continued Violations Despite hlrr Enforcernent:

,ttBt:&,

r *lrttlt

Deslte partial demolition of irlegar roads and structures by forest authorities,
certain vested interests have:

Nota UPu

VILLAGE FOREST GOMTUITTEE
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> Reconstructed dismantled portions in wilful contravention of

departmental orders.

> Expanded the scope of unauthorDed construction into new fore$

aneals.

> Retno€d departmental signage prohibiting furtfrcr construction

> OffiucH hreS offfclals ln disdrarge of their slatutory duties, an

dense uMer Section 186 of IPC.

fPr Lan

As )r,our departrEnt is aware, approximately 8096 of the sanctuary land has

already been erEroached upon and systematically destroyed due to

dernonstraue negligence and dereliction of duty on the part of subordinate

forest officials (in contrar€ntion of S€ction 5lA of Wiltllife FTotection Ad., 1971

regading abefilent of o,trerses). The remaining pristine areas now stand on

the verge of irreversible destruction. lntelligence gathered from credable

sources indicates:

> Ttle prirnary prpose of mad construction is to facilitate unauthorized

hurnan setthments, whidr cannot be prevented once access

hfrastructure ls establlshed,

> A systemaoc commerclal consplrasy o(lsts to capure and illegally sell

Fotected sanctuary land fur prlvate galn.

> Parcels of encmadrcd land within the notified boundaries of Itanagar

Wldlife Sanctuary are being sold at se\reral caores per hectare.

> This @nsthjtes organized environrnental crirne under Section 51(l) of

Wildlife Protection M., L972, with enhanced penialties for repeat

offenders.

, The two roads currently urder construction (Ganga-Taipu and Ganga-

Tago rortes) have no legitrnate puuic purpose wtutroener as there are

no existing villages ff settlernenb in the purport to

connect.
A
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I i Documentary evidence confirms these roads are b€ing corEtructed with

rl: l5lr'rr7l

A: al1tF an A

r. tEzra:loia

the sole motive of enabling land parcellation and ilhgal sales of

protected fuIest land.

> The absence of any human habftatbn in the targEH ridge areas further

pnoves these construction activities violate the "public purpose"

requirement under Sectinn 3(2) of Forest Rights Act, 2006

II PREVIOUS EI{FORCEilETT ACTr(,I{S ArD SUESEQUEilT

DEVELOPMENTS:

On 8th Aodl 2025. we submitted our initial repres€ntation to your good office

under Section 55 of Wildlife hdection ,\ct, 1972 hkJhlighung these illegal

activiues.

On lodr Aoril 2O25. the Conservator of Forests (WL & BD) issued letter No.

OllVDl 310 lzo2olftl L27 -32 directing immediate enforcement action.

On 21st April 2025. we specifically requested in written to the Deputy Chief

Wildlife Warden demolition of illegEl consbuctions. (6ango-Taipu Red and
Garrga-TagoRd)
On 7th lrlav 2O25. we submitted a follo,v-up communicatbn to the Deputy

Clrief Wildlifu Warden regarding continued violatiorrs despite partial

enforcement.

TV, PRAYER FOR IMMEDIATE REMEDIAL ACTION:

Corsidering $le facts, legal Fo/isions, and continued violations despite previous

interventims, we respectlirlly pray br tfle folloring rerrEdial actims with immediate

effect:

a Issuane of Prchibitory Orders:

ImrnediaE issuance of prohiutory orders urder Section 34A (f ) of Wildlife

Protectioo Aci, 1972 and Section 5 of Envirmment (protection) Act, 19g6 to

halt all unauthorized ction and earth- cutting acti

steci

Nota ryP lc

+
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bhmentatim of Section 55 of Wildlife protection Act 1972 to empower

forest-dwelling communities to assist in pre\ention of wildlife offenses.

C.ornpnfiensive Demolitbn of Unauthorized Strurlures:
Comdete demolition of all illegal roads and stuctures within the sanctuary

boundaries under Section 3A of Forest Conservation Act, 1980, particularly the

norvly constructed rctt€ @nn&irrg Tqo atd Taipu and dE ,ot E
urn&itry Garrgp vilbge b Tqp arE,.

l€gal Proceedings Aoainst yidators:

Immediate registration of First Infonnation Reports (FIRS) under Section 5l of
Wildlifu Protect m Act, 1972 against the identified perpebators, which
presoibes imprisonment up to seven years and fine not less than twenty-five
thousand rupees.

Filing of prosecution under s€ction 34 ancl 38 of Forest cons€n ation Act lggo
or any oEter releyant provision prescribing imprisonrnent extending to fifte€n
days fur offenses.

Imphmentation of Sectirn 27 of EnviDnrnental protectim Act, 19g6 for
violations of environrnental prcvisioos.

Iniuation of disciplinary procedings agairEt n€gligert field officers under Rule

14 of the Crnbat Gvil Services (Oassification, ConFd and Appeal) Rules, 1965,
br dereliction of duty and fairure to enforce stafutory pmvisions despite
multiple spes'fi c cornplaints.

Estauishment of an intemar inquiry commiEee b inyestigate poteffiiar colusion
between fierd officiars and encroachers, with specific reference to section
13(fxd) of preyention of Corruption Act, l9gg, regarding public servants
obtaining vah.nble things by conupt or illegal rneans.

crarification of the maricious FIRS fired against our viflage Forest committee
m€ffiborl, end ditciplin0ry aetion aoain$ eny fore* offi iah who faeil
thuc rctrllatory lagol ccUonr,

d, lrttblhhm.nt of nt tntorcam.nt Machm
A

C.

ra aatllllaai
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d a }*rt Mo.itqiE Cdrrnttee rm<b Se,on lJ of wiutufu

Mcicn Act 1972 cofifisirg:
. Range Fo.est fficer (wnde)
. Rep.€senai\,€s oa \ru148 fu.est CdrmittEe

o C-qrrnurr'ty ffi Resouce ilan4etnent Corrnittee

menbers

. fficers of Or Fofice Deprtnent
> IrEfalbtb.r of dectont g,rnellldr systern as per the gui&lin€s issr€d W

l{atiqld Tqer Conserv-drm Arthqity (MICA) vire F.hlo. t-14/20u-NTOq dahed

15$ I'ledr 2015.

> Es&ruisttrn€nt of furest dECi posts at st-aGgic locdb.ts.
> InrnediaE estaui$rn€rrt of Anti+oadting Carnp6 at minimum three sfategk

lGtirrs within tfl€ wildlift sridor 6 pio\rided und€r Sectio.t 33(a) cf Witdlifie

|ffibn Act, 1972.

> P€suitmerit and trainirE of a Specjal Task Force co.rfigng lcl tribal )ou0t
from adjdning vfllages b be appdnt€d as .llonorary 

Witdtife Warders. under
S€di:n 4 of Wildlifu Protectbn Ad, f 972, with porvea to apprehend offierrders

and report unauthorizd activitie*

> Irplernentatbo of the 'IntegnEd Doeropnrent of wirdriE Hatibts" sd,"rne
guidefines ficr onmunity parttipat m in protectim meEEures wi$ adequate
remuneratbn for lol guar&.

c. lmptemenmonof Sustdnaue Oacbgnurt hotool:
> Imdcrnentatbn of comperatory nftresta$m sdrenre under Rure g of

ffi (correnrarton) Rures, 2022 fur any regftirnate det eroprnent activities.
f. tdminMrrcand Financiat kilons:
> InitiaE necessary @rnmunication b secr€t rr (pranning) and secr,etary

Finanoc, Goremrn€nt of Arunad.r pra<tesh br recalirE of sd*mes and funds
allocated for u orized trojects.
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urgent cornmunicatbn to the National Bank for Agriculfure and Rural

Development (NABARD) regarding the illegal road being constructed under

Rural Infrastructure Dorrclopment Fund (RJDF), requesting immediate halt of
furSEr payrnents br the propct.

> Recommend legal action against the concemed Departmeflt(s) for unauthorized

constnrtion of infrastucfure in violation of wildlife and forest corEervation laws.

> Request immediaE freezing of all further fund dishirsement for any proiecb

within the notified sanctuary boundaries pendirE proper stahrtory clearances.

V. URGET{T NATURE OF INTERVE'{TION

The gravity of this situation necessitatG immediate interyertion because:

> The continued desuuction threatens the ecological integrity of a designated

Wildlife Sanctuary, potentially violaung the Supreme Court,s diredions in T.N.

Goda\arman Thirumulpad rrs. Unk n of India & Ors (Writ petition No. 202/f 995).
> The illegal activities contravene the National Green Tribunar's starding orders

regarding cor6Euction in eco-sensitive zones (principal Bendl. Original

Applkation No. 677 l21t6).
> The water srpply to the State Gpital Region is jeopardized, potentialv oeating

a public heafth ernergency atrecting approximately 75,000 re;idents.
> The b'aditionar rights and sustinabre rrveril,-ds d our forest{rvefiing

community. protected uruler Artide 21 0f the constitution of India, are being
irreparably compromised.

> The ongoing monsoo. season heighters ttre risk of randsrides and flash floods

t amaina

tar alti.

in deforested areas,

downstream.

> The ridge in question consEhrtes the ffnal remalning wildlife corridor wnhin the
sanctuary, and iE destruction rrvouE result in tt.u complete extirpation of
numerous wildlife species frun the protected area,
internat commitments under the Conventim on

ted

lc

posing imminent danger to human setflements
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(mtified by India on February 18, 1994) and the Witdlife Conservation Strategy,
2002 adoded by the Indian Board for Witdtife.

Your departnents conUnued inactiofl despite multiph representations could
potentially be construed as negligence in discharge of statutory duties under

Section 5lA of WHlife protection ,(jt, lgTZ and may necessitate seeking
j(dicial intewention through a puuts Intergt Litigation under Article 32 of the
Constitution of India.

The persistent and inexcusable inaction on the part of your field officers despite
numerous specific complaints warrants immediate disciplinary proceedings

under the Cenbal Civil Services (Classification, Conbol and Appeal) Rules, 1965,

and the All-India Services (Diripline and Appeal) Rules, 1969. Despite our
submission of Four (4) format cornplaints over a period of forty days with
specmc GPS coodinates, photographic e\ridence, and even video recordings of
ongoing illegal activities, no visibh or substantive enforcement action has been
anitiated to date. This pattem of wilful negligence strongly suggests potenuat

collusion with the perpeuators, whidr would constitute a criminal offense under
the Prsrention of @mrpuon Act, lggg and warrants a ttrcrough deparfnental
inquiry.

x ,6Lat6a

ra. aa$tata

Ir at3ltfi

ra:aarZBnl.a
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t ltaaaru

9 lFrzoa
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r. GrrtratS

B aal'oraa

Most alarmingly, not a single First Informatiofl Report (FIR) or forest offense case has
been registered against the viorators despite overwtrerming documentary evidence
prwided by us. Instead, in a penerse inversion of justice, the violabrs themselves
have been permitred to file retaliatrory RRs against rnembers of our Mllage Forest
committee for the "offense" of reporting these illegal activities to authorities. This
deeply troubling dweloprnent provides conpelling prima facie evidence that certain
forest officials are actively colluding with encroachers (,'hand in glove"), potentia y in
violation of section 13 0f the prevention of coruption Act lggg, and section 1208 of
the Indian penar code regarding criminar conspiracy. we harre docrmented
evidence(confidential) of brest officials being present at illega tes
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withor.,t taking any enbrrcement action, whidl warrants imrnediate suspension and

investigation .

We place our complete trust in your esteemed office to uphold the Satutory provisions

goveming wildlife sanctjaries and forest lands, and to take decigve action that

preserves the ecological balance

constrtuuonal rights of faditional

Yours sincerely,

while safeguarding the

tq oz50

Techi Nikam

Chairman,

VFrC-Chimi- Ganga

Panchayat

*4ffifu*"
Gmeral Secretary-

VFC-Chima- Ganga

Pandrayat

_e

Teli t{aga

Convenor,

VFC{himF Ganga

Panchayat

{r-

lt--*

. lt!rt!44.,

Enclosures

Annexure 1:

Photographic evidence of unauthorized construction

Annexure 2:

Copy of RTI response confirming unauthorized nature of activities

Annexure 3:

1OPrevious .epresentations dated th April 21st April, and 7th Hay 2025
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3. The house also re

periPhery /radius

as Per th€ Forest I

ot

cr
'a

ce, lh,lDC

)'.

l}l e....-*....._*._

\

d

ANNEXURE-A7

5063



,{( ) UEI'

fie, u,aaUeraesl f-1

t: 9{m4fi61
8413050288
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4. BLnkct benned on I.Fa rht rlt| witnh drc ,rrrfdactton of both thc p.nchafat for commercial

prrposc. howcvtr tlrc r some nlarAixl lo .borlgnd ftrrs br constructirn of personal residem

onty hn rte abotiSeul shen have to rut nit dctafu esfmet. of timb€. ,€quirement to concern Gram

Perdray.l ch.irp.rson (GFCI offioe br obtainiq l(x. &! thc authorlty h.s th€ rigtt to reiect or issrre

tlOC il dc.mcd fir. fhc Viohtors will b. deah with l€gal actbn as pcr the brest aid wildtife cons€rvatbn
Act.

5. Slanlel ban on HuNIl 6 and FEHII{G wirhin the jurildiction of both th€ Panchayats area. 8ut only Pistol
and Revolver are alloxr.d to carry for self defence purposs. Hence carrying of Alr rma lAtn GUxl, 12
bo.c slt om (I.rtoorf, srd 0.2! [2.,o polnt rutut rifr6 are totally banDed, if arryone found with
Proh{bitcd wea@n shall be seired and violators will be dealt with legal action as per the forest and
uildlifc consf rvatbn Act.

6. For conncction of mw power arld water supply the applicant shall obtain approval from the Gram
P.Dch.yrt Ch.a.pcrson {GFC} office.

7. PardEvat RaG JC Sviarn :-

(r) rra p.nch.vat bodv clafi cany out a rarenue drive by cofleti4 n3 50/- (Fftyr onry per monrh,
rof w.tcr ull ftom oery rented house . Afi, th. pandleyat body 3rrafi Gnsue for prop€r and
rctuLr w.t!r rupply for th. yf,htlIr .3 scl as thc renant.

(i0 Youlh thall collcct lr t',r' lqa hrillrLt o.$yf as ,no.rtily hG fur c>arbage collcctlon. to keep
lhe vilhte ncat & dcan.

L Road, Draintc and utiltty r.l.ice rystarn of thc pandrayat rr:ar(i, trcry,ndlvtdtnb shd meht -t d dE rI! of uL8!.ppro.ct ,o.d uith 8 (ereht)
ad 7 (sacn) lt€t r widc br tIX! .trtemJ l.rf road indudirq for drain
sy:tcm. lf eny person ,ound lb, not rtEht rt&f, the specift wide shafl be sep.rrhryat body and 68s for self &rrofnm" f a perrcn fa ils to comply wffipanchayat body and GBs alory with th. gen€nl public will evict th€ earea/ponion to 8et th€ specific yk e.
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